493 Papers laid

Annval. RePorT oF INDIAN CouNcIL OF

AGRICULTURAL Reskarch; INDian  Cen-

TRAL CoOTTON COMMITTEE AND INDIAN

Cenrrar TomAcco COMMITTEE FOR THE
YEAR 1963-64

The Deputy Minister ig the Minjs-
try of Food and Agriculture (50N
Shahnawar Khan): | beg to lay on
the Table a copy cach of the follow-
ing Reports; —

(1) Annual Report of the indian
Couneil of Agricultural Re-
search for the year 1963-64.
[Placed in Library,
L.T.—4435/65].

see No.

(2) Annual Report of the Indian
Central Colton Committee for
the year 1963-64.
[Placed in Library.
L.T.—4477/85].

see No.

(3) Annual Report of the Indian
Central Tobacco Commitiee
for the year 1983-84 (Hindi

version).

|Placed im Library,

LT —4478/65).

see No.

NOTIFICATION UNDEN SuUB-skcTION (8)
o sEcTION 3 or EsspntiaL Comimobr:

TrEs AcT, 1955

The Depuiy Minister in the Munjs-
iry of Food and Agriculture (Shri
Bibudhendra Misra): Sir, on behalf of

Shri 8. V. Ramaswamy. | beg lo lay
on the Table o copy of Notification No.
S.0. 2027 dated the 17th July. 1965,
under sub-section (6) of section 3 of
the Essentin] Commodities Act. 1955,

|Placed in Library. se¢ No. LT-
4475/65)
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SuGAR (CONTROL) AMENDMENT Oupki.
1965; CenrtrAL WarcHoUSING CoRpowa-
TION (AMENDMENT) RuLes, 1965; anu
ANNUAL ACCOUNTS OF THE KezaLa
STATE WAREHOUSING CORPORATION

The Deputy Minister in the Muigiy-
iry of Food and Agriculture (Shri
D. R. Chavan): Sir, I beg to iay on
lhe Table a copy each of the follow-
ing papers:—

(1) The Sugar (Control) Amend-
ment Order, 1985, published in
Notification No. GSR. 626
dated the 24th April. 1063,
under sub-section (6 ol sec-
tion 3 of the Essential Com-
modities Act, 19865
[Placed in Library
No. L.T.—4480/65].

e Mu

(2) The Central Warchosang
Corporation tAmendment)
Rules, 1965, published in No-
tification No. G.S.R. 649 dated
the 1st May, 1965, und:r ;ub-
section (3) of Section 4! of
the Warchousing Corparitiona

Act, 1862,
[Placed in Library .+ No
L.T.—4481/85.]

(3) Annual  Accounts ot the

Kerala State Warehousing
Corporation for the year
1963-64 together wilh the
Audi: Report thereon under
sub-section {11y of sectim 31

of the Warehousing Cornard

tions  Act, 1962, rwad  wilh
clause ie) (iv) of the Pro-
clamation  dated  tois BLh
March, 19683, issued By lhe

Vice-President discharging the
functions of the President in



